
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 529/2023 

 

IN THE MATTER OF:  

DR. SHARAD GUPTA                                                         …APPLICANT(s)  

VERSUS 

UNION OF INDIA & ORS.                                              …RESPONDENT(s) 

INDEX 

 

S. 

NO. 

PARTICULARS PAGE 

NO. 

1.  ADDITIONAL PROGRESS REPORT ON BEHALF OF THE 

CHIEF CONSERVATOR OF FORESTS, WILDLIFE, 

WESTERN REGION, UTTAR PRADESH, KANPUR IN 

COMPLIANCE OF ORDER DATED 19.03.2026 PASSED BY 

HON'BLE NATIONAL GREEN TRIBUNAL 

 

2.  A COPY OF THE LETTER DATED 29.01.2026 IS 

ANNEXED HEREWITH AND MARKED AS ANNEXURE-1 

 

3.  COPIES OF LETTERS DATED 11.03.2026, 13.03.2026 AND 

19.03.2026 ARE ANNEXED HEREWITH AND 

COLLECTIVELY MARKED AS ANNEXURE-2 
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4.  A COPY OF THE MOM DATED 09.04.2026 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-3 

 

5.  COPIES OF LETTERS DATED 24.04.2026, 21.05.2026 AND 

29.05.2026 ARE ANNEXED HEREWITH AND 

COLLECTIVELY MARKED AS ANNEXURE-4 

 

6.  A COPY OF THE LETTER DATED 08.07.2026 IS 

ANNEXED HEREWITH AND MARKED AS ANNEXURE-5 

 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR THE STATE OF U.P. 

EMAIL-bhanwar09jadon@gmail.com  

PHONE NO.-7838248353 

Date: 10.07.2026 

Place: NOIDA 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 529/2023 

 

IN THE MATTER OF:  

DR. SHARAD GUPTA                                                         …APPLICANT(s)  

VERSUS 

UNION OF INDIA & ORS.                                              …RESPONDENT(s) 

 

ADDITIONAL PROGRESS REPORT ON BEHALF OF THE CHIEF 

CONSERVATOR OF FORESTS, WILDLIFE, WESTERN REGION, 

UTTAR PRADESH, KANPUR IN COMPLIANCE OF ORDER DATED 

19.03.2026 PASSED BY HON'BLE NATIONAL GREEN TRIBUNAL 

I, Sanjio Kumar, aged about 56 Years, S/o Shri Lala Yogesh Chandra Verma 

posted as Chief Conservator of Forests, Wildlife, Western Region, Uttar Pradesh, 

Kanpur, do hereby solemnly affirm and state as under: 

1. That I, the Deponent in the above captioned matter, am fully conversant with 

the facts of the case and am competent and authorized to swear the present 

affidavit. 
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2. That I state that the contents of this affidavit have been drafted by my counsel 

on my instructions, and the contents of the same are true to my knowledge 

and nothing material has been concealed therefrom. 

 

BACKGROUND OF THE MATTER 

3. That, the present Original Application pertains to the proposed expansion of 

the Soor Sarovar Birds Sanctuary, Agra, involving three pieces of land 

measuring 403.09 hectares, 380.558 hectares, and 14.5025 hectares. The final 

notifications under Section 26A of the Wild Life (Protection) Act, 1972, have 

been issued in respect of the first two areas, while the notification for the third 

area (14.5025 hectares) is currently under process. 

4. That, the deponent, vide Affidavit dated 21.05.2025, submitted the timeline 

for completion of the proceedings and issuance of the final notification 

under Section 26A of the Wildlife (Protection) Act, 1972, and the Hon’ble 

Tribunal was pleased to record the same in paragraph 2 of the order dated 

22.05.2025, which are as follows: 

S. 

NO. 

DATE RANGE DETAILS OF PROCEEDINGS 

1. 01.05.2025 to 

07.07.2025 

Time required for proceedings under Sections 19 

to 22 of the Wildlife (Protection) Act, 1972 for 
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REPLY IS AS FOLLOWS 

 

I. PROGRESS STATUS AS PREVIOUSLY SUBMITTED VIDE 

AFFIDAVIT DATED 17.03.2026 

5. That, in faithful compliance with the directions of this Hon'ble Tribunal, the 

Deponent, vide Further Progress Report dated 17.03.2026 (hereinafter 

referred to as the "Affidavit dated 17.03.2026"), has disclosed that the 

the 14.5025-hectare area of Soor Sarovar Bird 

Sanctuary, Keetham, Agra. 

2. 08.07.2025 to 

15.10.2025 

Time required for proceedings under Sections 24 

and 25 of the Act. 

3. 16.10.2025 to 

16.12.2025 

Time required for preparing field book, maps, 

and proposal after studying records and 

surveying the 14.5025-hectare area. 

4. 17.12.2025 to 

17.01.2026 

Time required for reviewing the field book, maps, 

and proposal, and for submitting the proposal to 

higher authorities for notification under Section 

26A of the Wildlife (Protection) Act, 1972. 

5. 18.01.2026 to 

31.01.2026 

Time required to take further action after 

testing/examining the proposal of 14.5025 

hectares by Principal Chief Conservator of 

Forests (Wildlife), Uttar Pradesh, Lucknow. 

6. 01.02.2026 to 

01.05.2026 

Final notification under Section 26A (1)(a) of 

the Wildlife (Protection) Act, 1972 by the 

Government. 
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Principal Chief Conservator of Forests (Wildlife), Uttar Pradesh, vide letter 

dated 20.01.2026, has forwarded the proposal for issuance of the final 

notification under Section 26A(1)(a) of the Wildlife (Protection) Act, 1972 to 

the Principal Secretary, Environment, Forest and Climate Change 

Department, Government of Uttar Pradesh. It has further been disclosed that 

the matter is under consideration at the Government level and that further 

compliance towards issuance of the final notification is in progress. (Kindly 

refer to paragraphs 9 and 10 at Judicial Page Nos. 653–654).  

 

II. CLARIFICATION SOUGHT BY THE CENTRAL EMPOWERED 

COMMITTEE (CEC) IN THE NOTIFICATIONS ISSUED BY THE 

GOVERNMENT OF UTTAR PRADESH IN RESPECT OF 14.5025 

HECTARES (U/S 18) AND 380.558 HECTARES (U/S 26A) OF THE 

WILDLIFE (PROTECTION) ACT, 1972  

6. That, the CEC, vide Letter No. 1-26/CEC/SC/2026-Pt.75 dated 29.01.2026, 

sought amendment of the Notifications dated 27.12.2024 issued by the 

Government of Uttar Pradesh, whereby the parcel of 380.558 hectares of 

Reserved Forest was included in the Soor Sarovar Bird Sanctuary under 

Section 26A of the Wildlife (Protection) Act, 1972, and the parcel of 14.5025 

hectares was notified under Section 18 of the said Act. The CEC observed 

that the aforesaid notifications have declared the Eco-Sensitive Zone (ESZ) 

as Zero Kilometres, whereas the power to notify ESZ vests with the Central 
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Government. Accordingly, the CEC requested the Government of Uttar 

Pradesh to carry out the necessary changes in the said notifications. 

A copy of the letter dated 29.01.2026 is annexed herewith and marked as 

Annexure-1. 

 

III. ACTION TAKEN PURSUANT TO THE CEC LETTER DATED 

29.01.2026 

7. That, in order to consider the amendments sought by the CEC and to ensure 

compliance with the directions of this Hon'ble Tribunal, the Deputy 

Conservator of Forests, National Chambal Sanctuary Project, vide Letter No. 

2624/23-1 (ESZ) dated 11.03.2026, submitted an Inquiry Report regarding 

the proposed amendments. The said report was forwarded by the Deponent, 

vide Letter No. 2172/10-1 dated 13.03.2026, to the Principal Chief 

Conservator of Forests (Wildlife), Uttar Pradesh, who, in furtherance of the 

same, vide Letter No. 3345/10-1(Court Case) dated 19.03.2026, forwarded 

the same to the Principal Secretary, Environment, Forest and Climate Change 

Department, Government of Uttar Pradesh, with a request to place the 

proposed amendments sought by the CEC before the State Board for Wildlife, 

Uttar Pradesh, for consideration and taking the requisite action in the matter. 

Copies of letters dated 11.03.2026, 13.03.2026 and 19.03.2026 are annexed 

herewith and collectively marked as Annexure-2.  
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8. That, a meeting under the Chairmanship of the Principal Secretary, 

Environment, Forest and Climate Change Department, Government of Uttar 

Pradesh, was held on 01.04.2026, wherein it was decided that the 

amendments sought by the CEC would be incorporated in the relevant 

notifications and the revised proposal would thereafter be forwarded to the 

Government. It was further decided that the proposal for issuance of the final 

notification in respect of 14.05025 hectares of land under Section 26A of the 

Wildlife (Protection) Act, 1972, be prepared accordingly so that the matter 

could be placed before the State Board for Wildlife, Uttar Pradesh, for its 

consideration. The Minutes of the Meeting were thereafter circulated to the 

concerned officials vide Letter No. 682/1-4-2026-1807890 dated 09.04.2026. 

A copy of the MOM dated 09.04.2026 is annexed herewith and marked as 

Annexure-3. 

 

IV. AMENDED PROPOSALS FORWARDED BY THE PCCF 

(WILDLIFE) TO THE STATE GOVERNMENT FOR FINAL 

NOTIFICATION U/S 26A OF THE WILDLIFE (PROTECTION) ACT, 

1972 

9. That, for compliance with the directions of the Hon’ble Tribunal, the Deputy 

Conservator of Forests, National Chambal Sanctuary Project, vide Letter No. 

3182/10-1 dated 24.04.2026, submitted the amended proposals. Which were 
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forwarded by the Deponent, vide Letter No. 2713/10-1 dated 21.05.2026, to 

the Principal Chief Conservator of Forests (Wildlife), Uttar Pradesh, who, in 

furtherance of the same, vide Letter No. 4375/10-1(Court Case) dated 

29.05.2026, forwarded the same to the Principal Secretary, Environment, 

Forest and Climate Change Department, Government of Uttar Pradesh for 

further action. 

Copies of letters dated 24.04.2026, 21.05.2026 and 29.05.2026 are annexed 

herewith and collectively marked as Annexure-4. 

10. That, Principal Chief Conservator of Forests (Wildlife), Uttar Pradesh, vide 

Letter No. 098/10-1(Court Case) dated 08.07.2026, requested the Principal 

Secretary, Environment, Forest and Climate Change Department, 

Government of Uttar Pradesh for further action regarding final notification of 

the area of 14.5025 hectares under Section 26A of the Wildlife (Protection) 

Act, 1972 pursuant to the decision taken in the SBWL meeting dated 

03.07.2026 so that compliance with the directions of the Hon’ble Tribunal 

may be made in their true letters and spirit.  

A copy of the letter dated 08.07.2026 is annexed herewith and marked as 

Annexure-5. 

11. That, the Deponent respectfully submits that, pursuant to the amendments 

sought by the CEC, further exercise was required to be undertaken by the 

Deponent Department as well as the State Government, which involved 

examination and consideration at various levels. The Deponent respectfully 
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